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This is an application seeking condonation of delay of 48 days 

in filing the appeal before this forum.   Learned Advocate explaining 

the delay submits that the Appellant was bedridden during the period 

due to severe back pain and other ailments. In support he has 
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enclosed copy of the medical certificate.  In view of the reason 

explained, in the Application supported by Medical Certificate, the 

delay is condoned.  MA (COD)  allowed. The appeal will be heard in 

due course. 

 

  

 
(Dictated & pronounced in open Court) 

 
 

 

          (D.M. Misra)   
    Member (Judicial)            

 

 
           (Sanjiv Srivastava) 
           Member (Technical) 

 
HM 


